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reduced to 375 as against 648 threc ycars
In view of this, I  request the hon.

Pﬂme Minister to Jaunch a special elephnm
project at Simllipal in Orissa to ensure the
survival of  elephants. I also request that
the ivory trade should be stopped without
further loss of time to check poaching.

(vi) NEED TO CONSTRUCT BRIDGES
ON VARIOUS RIVERS IN
AROUND SITAPUR

=t Tm a® vgt (Faafa) . :
qrg # A F1 quE & A fyat A
Frarge St rAwY Afeat & far seae
gafm @ o afedt o oot agfas ae
# geq ant g7 W g A T A §
faa® #Teor wgt wA9T AW § AW
waT #1 wfeard gt § 2 @ fores
A7 & fasrg # OF SFTFT FI0OT § )
wghituarz ¥ agerds Ty I 751 97
HTHTT ALY U OF A ® §I9 § 44
=@ a9t ¥ wiT ®1 qrefl WP g 9T A6
a% FrE Fraargr 7@ B 7€ 1 T AFIC
T # A & qgdrw fewar @ qgeT
wegRrETz ¥ s Afear § fAs ger
7Tt 9T gET & FATH FY FrAaVEHAT ¥ |

mAar & N T wrgSE
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2, 9T & ger Treai T gw qarn faaty
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ag fawrr fram # afemexr  anfaw
FgraaT & A ag frdw 2 fe ot o et
N TArA ¥ faerex STAGE ¥

(vil) NEED TO DIVERSIFY AND
DEVELOP BHARAT BRAKES
AND VALVES LTD,, CALCUTTA
AND TO RETAIN ITS SEPARATE
IDENTITY

SHRI AJIT KUMAR SAHA (Vishou-
pur) : Sir, it is most dmurhm: to note
that time and again the question of emalge-
mation of Bharat Brakes and Valves Ltd.
Calcuta with another  public sector unit is
being raised by some interested quarters
with a view to run  down this viable and
vital unit, It has come as a severe shock to
all those concerned with its further develop-
ment. In fact the hon Minister of Industry
in a letter dated 13,1083 to Shri Samer
Mukhcrjee, M_P, categorically stated that
this unit is up-dating  its technology- and
that action has been initiated to diversify
it by undertaking the manufacture of LPG
cylinders, Air Brake and slack adjustments
and that these measures would improve
company's operations. The reported dropping
of the plan on acquired land at Kalyani to
establish anotner  unit of BBVL clearly
indicates how the expension plan of this
unit is  being scuttled.  Further, I would
like to mention here the effort to undermine
the public sector unit be non-implemen-
tation of agreements are: HRA/CCA/LTA
etc. thereby trying to create labour unrest,
strike, etc.  Therefore, I urge upon the
Government not to  disturb the separate '
identify of BBVL, On the other hand,
Government should ensurc that this unit
gets adequate  orders from  Government
Undertakings like Railways .ctc. and the
original plan to diversify and develop this
unit should be implemented in public
interest and in the interest of the country's
economy and to implement the agresments.

(viii) DELAY IN RUNNING THE
ANNOUNCED - ‘SABARMATI
EXPRESS' ON GUNNA MAKST

© LINE

DR. VASANT KUMAR PANDIT

(Rajgarh) : Under Rule 3771 wish to make
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reference to the following mattar of urgent
public importance

About two years ago the Railways
announced the runaing of a fast trian called
ssSabarmati Express” on the  Gunna-Maksi
line. During the last 2 to 3 years, several
fast passenger and goods trains have been
diverted on this line and tracks have been
found much -improved There is a persis-
tent demand from the general public to run
a fast train between Ujjain-Guona-Bina,
connecting Delhi, This will  help quicker
industrialisation of the backward district of
Rajgarh, Gunna, Shajapur etc.

Recently it was anoounced that one
“'‘Shanchi Express” will run between Indore
and Delhi. This will not cover the under-
developed areas. There are already a
dozen fast trains going through Bhopal to
Delhi. On the contrary it will create fur-
ther confusion at Bhopal which is already
over-congested, Hence, runing of a fast
train on Gunna-Maksi  line is the correct
decision and will satisfy the general public.
During the last one year **Action Commit-
tees” have been formed  at Bioora, Shaja-
pur, Maksi and Gunna, agitating for this
demand. The delay in announcing the
running of Sabarmati Experess may lead to
Satya-graha and agitations by early 1984
which should be avoided.

Even at Indore, the people are insisting
on developing the Gunna-Maksi line. Any
further postponement of this will result into
frustration in the Madhya Bharat Area and
may lead to agitational approach which can
be avoided,

1, therfore, request the Railway Minister
to direct the Railway Board to come to a
quick decision. .

(ix) CRITERTA FOR SELECTION OF
PERSONS IN CULTURAL EXCHANGE
PROGRAMMES

PROF. SAIFUDDIN SOZ (Baramulla)
Under rule 377 I wiskr to make a reference
to the following matter of urgent public
importance :—

Caultural exchange programmes between
our country and the'rest of the world offer

AGRAHAYANA 30, 1905 (SAKA)

Motion Under 388 402

innumersble adflntages of sponsoring
cultural programmes to and from India and
we have certainly benefited from these pro-
grammes in the past and surely enough we
must continue to maintain the interest in
such activities. Teachers, artists, intellec-
tuals and technocrats rust have opportuni-
ties of going abroad so that their mental
horizon widens and they become more use
ful citizens of India. There is, however,
a problem in that we do not seem to have
laid down any scientific criteria for selec
tions, There is a growing sense of depriva-
tion with numberous Indians that even when
they qualify for participation in various
programmes, they do not find themselves
Jucky as they do not possess ‘access’ to
higher echelons of authority, There is also
imbalance in so far as  sharing . of such
opportunities is concerned. There isa
widespread feeling that certain  States and
Union Territories, possibly U. P. and Delhi,
are getting a large share of the available
opportunities. The Jammu and Kashmir
State must find its place in the scale of
preferences. The Union Minister of -
Education must come out with statistics to
show Statewise distribution of opportunities
offered to bonafide citizens of India.

13 40 hrs,
MOTION UNDER RULE 388—CONTD. .

SUSPENSION OF FIRST PROVISO
TO RULE 74

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion under rule 388 moved by Shri
Janardhana Poojary on the 20th December,
1983,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : Mr.  Deputy-
Speaker, Sir, while speaking, Prof. Madhu
Dandavate has cited ceriain  portions from
the Recommendations of the Bra Sezhiyan
Committee, the Estimates Committee and
also some portion of the speech of late
Shri CD  Deshmukh, the then Finance
Minister, at the time of  passing of the Bill
at that time. 1 would only like. to say, in



